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POWER     AND     ELECTRICITY IN     SECTOR 

XII  OF  R.   K.   PURAM 

81. SHRI B. C. PATTANAYAK : 
Will the Minister of WORKS, HOUSING 
AND    SUPPLY    be pleased to State   : 

(a) whether it is a fact that there is no 
electric power connection in Sector XII of R.   
K.   Puram,   New   Delhi;   and 

(b) if so, the reasons therefor, and the time 
by when the electricity will be provided  to  
the  residents  of that  area ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING AND 
SUPPLY (SARDAR IQBAL SINGH   :   (a) 
Yes. 

(b) The sites for the electric substations 
were to be approved by the Municipal 
Corporation of Delhi. This, and the 
submission of estimate of cost by the Delhi 
Electric Supply Undertaking to the C. P. W. 
D., took some time. Payments have been made 
and the sites handed over to the Delhi Electric 
Supply Undertaking. Electricity is expected to 
be provided in about three months' time. 

GRANT AND  LOAN TO THE  GOVERNMENT OF   
ORISSA 

82. SHRI B. C. PATTANAYAK : Will 
the Minister of WORKS, HOUSING AND 
SUPPLY be  pleased  to state   : 

(a) the total amount of grant and loan 
given to the Government of Orissa for 
Industrial Housing Scheme in that State 
for  the  years   1966-67   and   1967-68   ; 

(b) the actual amount spent by the 
Government of Orissa so far for this 
purpose  ; and 

(c) the amount proposed to be given 
for the purpose to the Government of 
Orissa   during   the   year   1968-69    ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING AND 
SUPPLY (SARDAR IQBAL SINGH) : (a) 
arid (b) The requisite information   is   given   
below   :— 

(Rupe s in lakhs) 

The State Government have not so. far 
intimated the amounts actually spent by them 
during these  two years. 

(c) A sum of Rs. 3.20 lakhs is proposed to 
be spent by the Government of Orissa during 
1968-69. The quantum of Central assistance 
to be given to the State Government will 
depend upon their expenditure during the 
year. 

 

U.   S.   LOAN   TO   INDIA 

83. SHRI  RAM  SAHAI   :   Will   the 
Minister   of   FINANCE    be   pleased   to, 
state  : 

(a) whether it is a fact that the U. S. 
Government have recently granted a loan of 
$22.5   crores   to   India; 

(b) whether it is also a fact that this loan 
can be utilized for purchasing agri-cututal 
machinery like the bulldozers, etc.  ; and 

(c) what are the terms for repayment of this 
loan    



247 .Written Answers [RAJYA SABHA] to Questions 248 
 

 

t[THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI) : (a) and (b) A loan of $ 
225 million was recently made available to 
India which can be used, inter alia, for the 
purchase of agricultural machinery. 

(c) The loan is to be repaid in 40 years 
including a io year grace period. Interest will 
be at the rate of 2 per cent per annum during 
the first 1 o years and at 2i per cent psr annum 
for the remaining 30 years.] 

HALALI    DAM 

84. SHRI  RAM  SAHAI   : 
SHRI      NIRANJAN    VARMA   : 

Will the Minister of IRRIGATION AND 
POWER be pleased to refer to the reply to 
Unstarred question No. 74 given in the Rajya 
Sabha on the 30th April,  1968 and state  : 

(a) whether the modified project report   on   
the   Halali      Dam   Project   has 

since been received from the State Govern-
ment  ; 

(b) if not, what are the reasons therefor 

(c) whether it is also a. fact that costly 
structures have been set up and the work on 
the project has been initiated at the project site 
pending the approval of the Planning   
Commission  ; and 

(d) if so,  under  what circumstances   ?] 

  THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESHWAR PRASAD) : (a) 
The modified project Report is still awaited 
from the Government of Madhya Pradesh. 

(b) It is understood that the report is still 
under scrutiny of the State Government. 

(c) Some buildings and approach roads 
have been constructed. 

(d) This has apparently been done by the 
State Government in anticipation of the 
approval he Planning Commission.] 

 

 


